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“ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -
o NEW DELHI : : @
: 2713 20 '
OATABARER Mo~ Harrt!D7S. & P.S. Mahendru -
Shri D.K. Gunjal - L..R.Goel, M.K.Gupta & S.C.Gupta
APPLICANT(S) -

COUNSEL

U.0.I. & Ors. * VERSUS
' RESPGNDENT(S) “_ "COUNSEL
Date J ‘Office Report - Orders
15.1.1991 -

—

or any other appropriate legal forum.

Applicaﬁt through Shri S.C. Gupta, Sr.
Counsel with S/Shri L.R.Goel & M.K.Gupta,
Advocates..

Ve have heard. thée learned counsel of

-the appiicant. ' The grievance of the applicant

reiates:’to benéfits claimed by him on immediate
absorption basié’in thé National Buildings'Construc—
tion Corporétion Limited. These benefits have
been denied to him in‘view of the decision taken
by thé Deptt. of Personnel & Training;

2. Before the absorption of the applicant

| in NBCC, the applicant was working as Brigadier

in the Ministry of Defence. Section 2 of the
AdministratiVe _TriBUnals Act, 1985, provides,

inter alia, that the provisions of that Act shall

not apply to aﬁy member of the armed forces of
the Union. - In view of this provision, we feel
.that the Tribunal "is not the: appropriate forum

- for adjudicating upon the issues involved in

the present 'pétition, even though the relief
claimed is against the decision taken by the
Department of Personnel & Training. Accordingly,

we dispose of the present application with the

Obseryation that the applicant will be at liberty

.to present the cése before the Delhi High Court
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